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training period for seamen from four to six 
months and (ii) the raising of the educational 
qualifications of the candidates from 6th to 8th 
standard ; and 

(b) whether any assessment has been made 
of the extent of unemployment in this trade, 
and if so, what is the .olume of unemployment 
and what measures a e proposed to be taken 
by Government for granting relief to the 
unemployed ? 

THE MINISTER JF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) The two 
recommendations of the Srivastava Com-
mittee were accepted :>y the Government and 
have been implement d with effect from the 
1st July,  1970. 

(b) On the rei ommendations of the 
National Welfare Boad for Seafarers, a Study 
Group was set up to s udy the magnitude and 
dimensions of unemployment among Indian 
seamen, if any, with I view to suggesting the 
possibility of evolving a scheme for providing 
unemployment relief to seamen. The Report 
of the Study Group is  xpected shortly, i.- 

INDIA'S CONTRIBUTION TOWARDS I. M. F. 

69.1 SHRI A. D. MANI : Will the Minister 
of FINANCE be pleas :d to state : 

(a) whether it is a I act that India's contri-
bution to the International Monetary Fund has 
been raised from 7 '0 million dollars to 940 
million dollars; 

(b) whether the Go eminent of India have 
made a payment of 47 i million dollars in gold 
due from her towart s the end of December, 
1970 ; and 

(c) if so, what are the details of the 
payment made in gold ? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN) : (a to (c) As a result of the 
Fifth Quinquenni il Review of quotas of 
members of the International Monetary Fund, 
India's quota in the IMF was increased from 
$750 million (Rs. 56.!.5 crores) to $940 
million (Rs. 705.0 crores) with effect from 
24th December, 1970. This quota was 
accepted 

by the Government of India by the payment of 
additional subscription to the IMF equal to the 
increase in quota. According to the Articles of 
Agreement of the IMF, 25 per cent of the 
increase in subscription amounting to $47.5 
million (Rs. 35.6 crores) was paid in gold and 
the balance of $142.5 million Rs. 1 06.8 
crores) in the form of non-negotiable non-
interest bearing rupee securities. For the 
payment of gold subscription, the Government 
of India purchased gold abroad to the extent of 
$ 30 million (Rs. 22.5 crores) and for the 
balance of gold for $17.5 million (Rs. 13.1 
crores). stocks of gold available with the 
Government were utilised. 

BANK DEPOSITS 

70. {5k. Z. A. AHMAD i 
SHRI M. V. BHADRAM : 

.SHRI BHUPESH GUPTA : 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that deposit mobi-
lisation by the nationalised commercial banks 
in the current financial year had been below 
expectations ; 

(b) if so, the reasons therefor ; and 

(c) what steps have been taken by 
Government to attract more deposits to the 
nationalised banks ? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN) : (a) No Sir. 

(b) Does not arise. 

(c) The question of deposit mobilisation is 
kept constantly under review of the individual 
banks. With a view to encouraging savings 
and assisting banks in deposit mobilisation 
the rates of interest payable by scheduled 
commercial banks on various categories of 
deposits were stepped up in March 1973 and 
again in January 1971. 
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COMPULSORY EDUCATION FOR CHILDREN 

71 SHRI J. P- YADAV : Will the Minister 
ofEDUCATION AND YOUTH SERVICES 
be pleased to state : 

(a) the time by when the arrangements 
for imparting compulsory education to the 
children upto the age of 14 years throughout 
the country will be made and the details in 
this regard. 

(b) what is the position of each State in 
this respect and what is the scheme to bring 
the backward States at par with the other 
States ; 

(c) what arrangements have been made at 
national level to enable all the children of 
the 
poor, backward classes, harijans and the tri- 
bals to attend schools and whether Govern 
ment have ascertained the percentage of the 
children belonging  to  these   categories    
who 

†[  ]   English translation. 

attend schools and are in a position to 
continue their studies ; and 

(d) whether Government propose to bring 
forward any new schemes for extending more 
educational facilities in this regard, if so, what 
are the details of the schemes and if not, what 
are the reasons therefor ?] 
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t[THE MINIST R OF EDUCATION AND 
SOCIAL WELFARE (SHRI SIDDHARTHA 
SHANKAR RAY) (a) to (d) A Statement is 
laid on the Table o the Sabha. 

S'l VTEMENT 

The existing pi sition of enrolment at the 
school stage for I oys and girls in general is 
given in Annexur I. [See Appendix LXXV 
Annexure No. 5] T le position of enrolment 
of scheduled castes ;,nd scheduled tribes at 
the primary stage ispiven in Annexuie II. 
[See Appendix LXXV i .nnexure No. 6] The 
position of enrolment of scheduled castes and 
scheduled tribes at the middle stage in given 
in Annexure III [See Appendix LXXV, 
Annexure No. 7] 

The main pro lem in imparting primary 
education on a un versal basis is to enroll 
more girls at the lowe primary level, apart 
from increasing enrolm -nt in general at the 
upper primary level. Wl en the Education 
Commission examined th question of 
implementing the provision of . rt. 45 of the 
Constitution, it recommended the revised 
target year of 1986 for providing con pulsory 
education upto the age of 14 through jut the 
country. Although School Education is a 
State responsibility, Government reali: e the 
importance of providing universal 
compulsory education to children upto the 
age of 14 and hence would like to achieve the 
target ve!i before the date proposed by the 
Educatio I Commission. The entire question 
is at pres nt under examination. ^ 

AID    TO   INDI\    FROM   UNITED    NATIONS 
DEVELO -MENT PROGRAMME 

72. SHRI K. L. N. PRASAD : Will the 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that the Governing 
Council of the I nited Nations Development 
Programme has approved additional aid to 
India for certain Drojects ; 

(b) if so, whit are the projects for which 
assistance has bet n approved ; and 

†[  ] English translation. 

(c) the total amount of assistance to be 
given for this purpose ? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN) : (a) The Governing Council of 
the United Nations Development Programme 
approved in January 1971 assistance to four 
new Indian projects and authorised supple-
mentary assistance to one existing project. 

(b) The four new Projects are : 
1. Mineral Surveys in Uttar Pradesh, 
2. Coastal Engineering Research Centre 

and Development of Hydraulic Instrumen-
tation, 

 
3. Establishment of a Central Creep 

Testing Laboratory at the National Metal-
lurgical Laboratory, Jamshedpur, and 

4. Groundwater Surveys in Rajasthan 
and Gujarat. 
The existing project for which supplemen-

tary assistance has been approved is the Pre-
investment Survey of Fishing Harbours. 

(c) $ 3.5 million approximately. V" 

INTERNATIONAL CONVENTION  ON   
TONNAGE MEASUREMENT . 

73. SHRI B. C. PATTANAYAK : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND SHIPPING AND TRANSPORT be 
pleased to state : 

(a) whether India is a party to the Inter-
national Convention on tonnage measurement 
of ships, if so, the details of the obligations 
involved on our part in such participation; and 

(b) whether the Convention has come into 
force, if not, when it is expected to come into 
force ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, SHIPPING AND TRANSPORT 
(SHRI RAJ BAHADUR) : (a) India has not so 
far become a party to the International 
Convention on Tonnage Measurement of 
ships. 

(b) The Convention has not yet come into 
force. The Convention is to come into force 
twenty-four months after the date on which 
not less than 25 countries, the combined 
merchant fleet of which constitutes not less 
than 65% of the world's tonnage have ratified 
it.   So far only 4 countries whose merchant 


